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MOST RESPECTFULLY SHOWET H AS FOLLOW:

1. It is respectfully submitted that, the contention of the Applicant Gareeb Guide

organization (NGo), Hyderabad is, as per the Revenue Records the lands in

Sy.No. 18/ I Purushothanagar cokrny of Borigivalasa and Sy.No .219 of Gottipalli

Village are clasdified as Gram Kantam and Rqjula cheruvu (water source) of

Narasannapeta (Panchayat & Mandal) of srikakulam District (Ap) therefore

requested to take immediatd action to evict the illegal constructions which arc

being made in the above survey Numbers, in view of the Honble High court orders

passed on 19.02.2020 in W.p.No.163t of 2O2O. (ANNEXIRE-U

2. In this connection, it is respectfully submitted that, after filing a legal notice

by the counsel for the applicant herein, requesting to take necessary action for

eviction of encroachments in Raj ula cheruvu of Narasannapeta (panchayat &

Mandal) of Srikakulam District (Ap), the Tahsildar, Narasannapeta in this office

letter Rc.No. 1687 12022-84, Dt. ls. lo.2o22 has been requested to conduct detailed

enquiry into the contents of legurl notice and submit the report through the

Revenue Divisional Oflicer, Srikakutam. IANNEXURF,-2|

3. while the matter is under enquiry, the applicant has fited original Application

No.57 of 2023 (szl before the Hon'ble National Green Tribunal and the Hon,ble

Tribunal on o3.o7.2o23 has passt:d the following orders in original Application

No.57 of 2023 (SZ) & I.A.No.56 of 2023 (SZl.

7. MrgMadhuri Donti Red.d.g, the learned counsel accepts notice on behaf
of Respondents No.7 & 2.

2. From the additionq.l d.ocuments fired bg the rearned counser for the
applicant, it appears that there is alreadg a communication Jrom the
District collector - srtkakularn to the Tahsitdar - Narasannapeta
dated 75.70.2o22 to tq.ke necessary action to evict encroachments in
Suraeg No.279 which had classiJied as uGramakantantf and. ,Rajula
Cherutru' as these lands are alreadg occupied. bg some grabbers and
illegal constructions are made,

3. IEt the report be Jiled by the authorities after making the spot
inspection.

4. Post the rnatter on O7.O8.2O23. (ANNEXURE-G)

DETAILED REPORT ON THE ORDERS DATED O3.O7.2O23 PASSED BY THE

HoN'BLE NGTlSzl GHENNAI In o.A.No. sz of 2023 lSZl & I.A.56 of 2o23 lszl.
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4 It is submitted that, in obedicnce to the orders of the Hon,ble National Green

Tribunal, (1) the District panchayat officer, srikakulam, (2) the Revenue Divisional

officer, srikakulam and (3) the Tahsildar, Narasannapeta in this office letter

Rc.No. 1687/2 o22-E4lDr.2o.oz.2o:'x have been directed to conduct enquiry at

ground level and submit the detailed report in this regard. (ANNEXURE-41.

5. The Revenue Divisional ofrrcer, srikakuram vide retter

Rc.No.1093/2o231F1Dt.24.o7.2023 has reported that, as per the Revenue

Records of Gottipalli Revenue village, the Sy.No.219/ 1B1 is classilied as .Grama

kantam". The subject land i.e., "Rajula cheruvu" is located in Grama Kantam

Village site and the specific bounderries and extent not mentioned in the Revenue

Records of Gottipalli Revenue Village, Narasannapeta Mandal, Srikakulam District

(AP). Powers on Gramakantam Lands are vested with Gram panchayat only, as

per the judgment passed by the Hon'ble High court in w.p.No. 342g of 2022 and

the revenue authorities have no jurisdiction to interfere in the properties vested

with the Grama Panchayat and even for encroachments it is for the Grama

Panchayat to initiate action, but not by the revenue authorities.

The Revenue Divisional officer, srikakulam has further reported that, as per

the Revenue Records of Gottipalli. village of Narasannapeta Mandal, srikakulam

District, the details of Sy.No.2 19 are as foliows:

Classification

5.35
124.42

0.03
o.20

Ac.130.00

The Revenue Divisional officer, Srikakulam has further reported that, the

District collector, srikakulam has directed the Revenue Divisional officer,

srikakulam, the District Panchayat officer, srikakulam and the Tahsildar,

Narasannapeta to conduct joint survey of the alleged land/tank and identify the

encroachments, if any, in the subject land and submit the Joint survey report

Sy.No.

219 I tA
2t9l tBt

2).9 I 1B2
21.9 /2
Total

Women's College
Gramakantam (Narasannapeta
Village site )

Hqmeo Dispens
Panchayat Daily Market

Extent in Acres

2



together with sketches, Google maps etc., before 22.02.2023 to their office for

taking further necessary action in the matter.

The Revenue Divisional ofricer, Srikakulam has further reported that,

according to the instructions of the District collector, the Revenue Divisionat

officer, srikalulam along with the Tahsildar Narasannapeta, Mandal surveyor,

Narasannapeta, 
.Executive 

officer, Narasannapeta Grama panchayat conducted

Joint Survey on Dt.2l.O7 .2023 .ztt Gottipalli Revenue Village, Narasannapeta

Mandal, Srikakulam District in Sy.No.219 of Rajula Cheruvu and there is no

nomenclature as Rajula cheruvu mentioned/ recorded in the Revenue Records,

but, it is locally called as Rajula Chcruvu.

The Revenue Divisional Officr:r, Srikakulam has further reported that, after

surveying the total Rajula Cheruvu existing boundary in Sy.No.2l9/ 1Bl which is

Grama kantam land in Gottipalli village, it is found that the total area of Rajula

cheruvu comes to an extent of Ac.13.58 cents which covered with water and after

surveying the built up area as alleged by the petitioner, there are 395 structures

i.e. slabbed houses, temporq,ry sheds, Temple, Sulab complex, Church, Schools,

Anganwadi center, Vegetable market sheds etc., are covered in an extent of

Ac.4.31 cents which are in Sy.No.219llBl classified as Grama kantam Village site

of Gottipalli Revenue Village, Narasannapeta Mandal, Srikakulam District.

(ANNETURE-sl

6. The District Panchayat Oflicer, Srikakulam has reported that, the Executive

Authority and Panchayat Secretary. Narasannapeta Gram Panchayat has stated

that, as per the Revenue Re<:ords of Gottipalli Revenue Village, the

Sy.No,.219/ 18l is classified as Grama Kantam and the subject land i.e., Rajula

Cheruvu is located in Grama Kantam and the specific boundaries and extent are

not mentioned in the Revenue Records of Gottipalli Village, Narasannapeta

Mandal.

The District Panchayat Officer, Srikakulam has further reported that, the

nomenclature as Rajula Cheruvu is not at all mentioned/recorded in the Revenue

records, but locally it is called as Rajula Cheruvu and as per the revenue records

of Gottipalli Village of Narasannapt:ta Mandal, the details of Sy.No.219 are as

follows:
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Sy.No.

2t9 /tA
219 / 181

219/1B2
2t912
Total :

Extent in Acres

5.3s
124.42

0.03
o.20

Ac.13O.Oo

The District Panchayat Officer, Srikakulam has further reported that,
after surveying the total Rajula Cheruvu edsting boundary in Sy.No.2l9/ lBl
which is Grama Kantam land of (iottipalli Village and it comes to an extent of
Ac. 13.58 which covered with water and after surveying the built up area as alleged

by the petitioner, it comes to an extent of Ac.4.31 cents which are in Survey

No.219/ 181 classifiefl as Gram Kantam village site of Gottipalli village,

Narasannapeta Mandal by way of structures and taxes have been imposed and

collected from the structures takt:n place in the built up area by the Gram

Panchayat, Narasannapeta and tht: details of structures located in the built up
area of Ac.4.31 cents i.e., Grama Kantam land are as follows:

Details of structure s

Houses in built up area

Other constructions in built up
area

Grand Total
(ANNEXURE-6)

7. It is respectfully submitted that, there is no mention of tank Rajula Cheruvu

with a specific extent of tank bed in any revenue records of Gottipalli Village,

Narasannapeta Mandal, Srikakulam District. It has been dug later on in the

Grama Kantam land in Sy.No.219/ 181 which comes to an extent of Ac.13.58 now.

Necessary steps are bding takeri to lrrotect the tank by constructing a safety wall

around the tank to prevent from occupations in the tank bed of the said Rajula

cheruvu. During the joint survey conducted by the Revenue and Panchayat

Officials, 395 temporary/ permanenl structures which are constructed from the

year 1993 onwards have been identified in Sy.No.219/ lBl classified as Grama

Kantam land of Gottipalli Village, Narasannapeta Gram Panchayat & Mandal,

Srikakulam District and the Gram P:rnchayat, Narasannapeta has also levying the

taxes on the constructed structures. Therefore, separate action is being taken to

Classification

Women's College
Gramakantam (Narasannapeta
Village site)
Homco Dispensary
Panchayat Daily Market

S
No

I

Nature of the structure No. installed/
constructed

Wooden Houses 56
Tin Shops r24
Thatched Sheds 03

R.C.C. Shop 01

Sub Total 184

Houses 198

Other structures 13

395
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obtain necessary permission from the Government to regulari ze or to evacuate the
eligible occupations which are in Grama kantam land, as per the Government
norms.

Praver

It is respectfully submitted rhat, all possible steps are being taken by the

District Administratiorl to protect the tank bed of the said Rajulu cheruvu which is

situated in sy.Nb.2 19/ lE} I of Grama kantam land of Gottipalli Revenue village,

Narasannapeta Mandal, Srikakulam District (Ap).

It is humbly prayed the Horr'ble National Green Tribunal to consider the

above facts and kindly drop further action in this matter.

Dated at Srikakulam on this the day of August,2

.t!
DISTRICT LLECTOR,

SRIKAKULAM,
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M/s Dr. DVRao Advocates 
(An ISO 9001:2008 Certified) 

 

Delhi – Hyderabad – Chennai - Amaravathi 

 

From:  
Dr. D.V.Rao,  

Advocate, Supreme Court of India 

Office: 49-B, III Floor, Adchini, New Delhi-16. 

Residence: 7/41, Bahar, Sahara States, Mansoorabad, 

Hyderabad-68. Ph: 8688122222  
E-Mail: drdvraolawyer@gmail.com  

To 
1. The Collector & District Magistrate, 

           Srikakulam District, Srikakulam 

2. District Panchayat Officer, 
Srikakulam District, Srikakulam 

3. DISTRICT TOWN & COUNTRY PLANNING OFFICER,  

1st Floor VUDA Bhavan, Palakonda Road, 

Balaga, SRIKAKULAM-532001. 

 

Dated: 11.10.2022      
MOST URGENT 

NOTICE BEFORE FILING PUBLIC INTEREST LITIGATION / OA BEFORE HON’BLE NGT (IF NEEDED) 
(Through Electronic Mode) 

 

Sub: Evict the illegal constructions which are being made in Sy. No. 18(1) and Purusothanagar Colony of Borigivalasa, Sy No. 
219 of Gottipalli etc of Narasannapeta (P), Narasannapeta (M), Srikakulam (D) i.e Gram Kantam and Rajula Cheruvu (Water 
Source) etc in view of Hon’ble High Court of Andhra Pradesh order, dated: 19.02.2020 passed in WP 1631 of 2020 and etc - 
Notice –Reg 
 

Ref: 
i. I-B record of Sy No. 18(1) and Purusothanagar Colony of Borigivalasa, Sy No. 219 of Gottipalli of Narasannapeta (P), 

Narasannapeta (M), Srikakulam (D) 

ii. Hon’ble High Court order, dated: 19.02.2020 passed in WP 1631 of 2020  
 

Sir(s)/Madam, 
 
I act for and under instructions of my client M/s Gareeb Guide (NGO), Regional Office: Shri Mata Manasa Devi Temple 
Compound, Chinnadugam (V), Jalumuru (M), Srikakulam (D) and Head Office: 7/41, Bahar, Sahara States, Mansoorabad, 
Hyderabad-68 (my client(s) for brevity) and issue this notice to you all as hereunder: 

 

That my client(s) states that,  
 

i. As per the Revenue Records the lands in Sy No. 18(1) and Purusothanagar Colony of Borigivalasa and Sy No. 219 of 
Gottipalli classified as Gram Kantam and Rajula Cheruvu (Water Source). But few of the grabbers occupied the said 
gram kantam lands and Rajula Cheruvu (Water Source) and being made illegal constructions in the said lands. Even 
after SUDA came into force vide GO No. 63, dated: 12.02.2019, Municipal Administration & Urban Development (H) 
Dept. 

 

ii. It is in your aware that unless gram kantam lands are de-notified by issuing notification in terms of section 58(2) of the 
AP Panchayat raj Act, 1994 divesting the land from gram panchayat and vesting the same on the government, the same 
cannot be assigned even as house sites etc. However, no constructions shall be permitted in gram kantam lands other 
than for public purpose. In a similar case, Hon’ble High Court of Andhra Pradesh in WP 1631 of 2020 declared that the 
action of the Respondents in taking steps to assign/allot house site pattas in Gram Kantam, Poramboke lands in Sy No. 
914-1 to an extent of Ac. 2.27 cents and in Sy No. 942 to an extent of Ac 2.09 cents situated at Ramaannapalem (V), 
Mogalthuru (Revenue Village), Mogalthuru (M), WG (D) as illegal and arbitrary. However, directed the Respondents not 
to assign the said lands except by following the procedure in the order, dated: 19.02.2020 in WP 1631 of 2020. 
 

iii. The order, dated: 25.11.2019 in Civil Appeal No. 5109 of 2019 passed by the Apex court is as follow: 
 

“For the reasons stated above, we allow the appeal and set aside the impugned order passed by the NGT, The allotment of 
all water bodies (both pondsand canals),including Khasra Nos 552 and 490 to Respondent No. 6, or any other similar third 
partyin village Saini, Tehsil Dadari, District Gautham Budh Nagar is held to be illegal and the same is hereby quashed. 
Since the court has on 15.07.2019 already directed the partiesto maintain status quo, Respondent 1 to 5 shall restore, 
maintain and protect the subject water bodies in village Saini. Respondents are further directed to remove all obstructions 
from the catchment area through which natural water accumulates in the village ponds, all within a period of three 
months”. 
 

iv. The order, dated: 26.11.2002 passed by this Hon’ble Court in a writ petition (2005 (1) ALT 550) is as follow: 
 

“The writ petition is accordingly disposed of directing the Respondents to take steps to remove the 
encroachments duly following the procedure prescribed by law, if necessary, by taking the assistance of 
revenue authorities. This exercise shall be completed within a period of three months from the date of receipt of 
this order”. 
 

v. But there is no action by the authorities till date against the illegal constructions as well as against the grabbers in Sy 
No. 18(1) and Purusothanagar Colony of Borigivalasa and Sy No. 219 of Gottipalli etc classified as Gram Kantam and 
Rajula Cheruvu (Water Source) of Narasannapeta (P & M) of Srikakaaaulam (D). 

 

Now, therefore I call upon you all through this notice to forthwith to take immediate action on or before 

15.10.2022 to evict the illegal constructions which are being made in Sy No. 18(1) and Purusothanagar 

Colony of Borigivalasa and Sy No. 219 of Gottipalli classified as Gram Kantam and Rajula Cheruvu 

(Water Source) of Narasannapeta (P & M) of Srikakaaaulam (D), in view of Hon’ble High Court of Andhra 
Pradesh order, dated: 19.02.2020 passed in WP 1631 of 2020 and etc, under intimation to my client(s). Failing 

the above, my client will be constrained to file Public Interest Litigation/OA before NGT (if needed) without any 

further notice. 
 

 
Encl: As above & Copy to all concerned 

Sincerely 

 
 

(Dr DVRao) 
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File No.REV-ESEC0LM(ECR)t3t2022'J AlE4)-cOLSKLM

ANNexuee-ll

Rc. No. 1 687 / 2Cl22 / E4 I Dt: 15 I 1 O t 2022 Col lector's Off ice' Srikaku la m'

From
Sri Shrikesh Lathkar, I'A'S',
District Collector,
Srikakulam.

Sir,
Sub

To
The Tahsildar,
NarasannaPeta '

: Eniroachments - Gottipalli Village- Narasannapeta Mandal- Srikakulam

District - Request to tJ[" n"i"'-'ury action ag-ainst the encroachers of

;;;;;;r""i aand - Action taken report - c-alled for - Res'

Representation of Or' o'V' Alo' aO'otut"' Supreme Court of India'

Ref:- 
&x&x&

Itisinformedthat,inthereferencecited,Dr.D'V.Rao,Advocate,
Supreme Court of India, while forurarding the Representation' wherein the

petitioner has stated that, the Government lands in Sy'No' 18(1)' in Purusotham

Colony of Borlgivalasa & Sy'219 of Gottipalli Village' Narasannapeta Mandal'

which are classified as Grama Kantam and Rajula Cheruvu and these lands were

occupied by some grabbers and made illegal constructions and also stated that

the Hon'ble Court has passed orders to remove the encroachments within a

period of three(03) months from the r'eceipt of the order and that the advocate

through the notice has requested to take immediate action to evict the illegal

constructions in view of the Hon'ble High Court of Andhra Pradesh order'

dated.19'02.2022 passed in W'P'No' 1631 of 2020 and etc'' under intimation to

the applicant and in failing the above' the applicant will be constrained to file

Public Interest Litigatlon/ OA before National Green Tribunal'

A copy of the representation as received in the referente cited' is enclosed

for reference. into the contents of the
It is therefore, requested to enqulre

representation and to take necessary action to evict the encroachments as per

the rures. in force, if any found in the enquiry as aleged and intimate the same

directly to the complainant and also to submit the detailed report through the

Revenue Divisional Officer' Srikakulanr to this office at an early date'

Yours faithfullY'

Rajeswari Manda

District Revenue Officer

- 
.l--
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Fi le No.REV'ESEC0LM(EcRll3l2o22-J A(EA)-COLSKLM

-7-
for Collector, Srikakulam'

CopytotheRevenueDivisionalofficer,srikakulamforinformationandnecessary
action.
Copy to Sri Dr. D jV. Rao, Advocate, Supreme Court of India, Dr'No'7/41' Bahat 

'
Sahara States, Mansoorabad, Hyderabad-68' Pin 500068

)igned by Rajeswari [4anda

)ate:'15-10-2022 13:50:29

leason: Approved

I

I

a
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Page 1 of 2 
 

Item No.3:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.57 of 2023 (SZ) & 

I.A. No.56 of 2023 (SZ) 
 
 

IN THE MATTER OF: 

 

Gareeb Guide, 
Hyderabad. 

...Applicant(s) 
 

Versus 
State of Andhra Pradesh 
Represented by its Chief Secretary to Govt., 
Andhra Pradesh and Anr.  

...Respondent(s) 
 
 

Date of hearing: 03.07.2023. 

 

CORAM:      
 
 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

 

For Applicant(s):    Mr. D.V. Rao. 
 
For Respondent(s):  Mrs. Madhuri Donti Reddy for R1 & R2. 
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ANNEXURE - 3



 

Page 2 of 2 
 

O R D E R 

1. Mrs. Madhuri Donti Reddy, the learned counsel accepts notice on 

behalf of Respondents Nos.1 & 2.   

 

2. From the additional documents filed by the learned counsel for the 

applicant, it appears that there is already a communication from the 

District Collector – Srikakulam to the Tahsildar – Narasannapeta 

dated 15.10.2022 to take necessary action to evict encroachments in 

Survey No.219 which had classified as ‘Gramkantam’ and ‘Rajula 

Cheruvu’, as these lands are already occupied by some grabbers and 

illegal constructions are made.   

 

3. Let the report be filed by the authorities after making the spot 

inspection.   

 

4. Post the matter on 01.08.2023. 

 
 

Sd/-  
Smt. Justice Pushpa Sathyanarayana, JM 

 
  

Sd/-   
Dr. Satyagopal Korlapati, EM 

 
 
O.A. No.57/2023 (SZ) 
I.A. No.56/2023 (SZ) 
03rd July 2023. Mn. 
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ANN EXU&E E

Rc.No.1687/ 2 O22/ E4l Dttzo'O7 '2023
To

From
Sri Shrikesh Lathkar, I'A'S''
District Collector,
Srikakuldm.

Collector's Office, Srikakulam'

1. The District Panchayat Officer'

Srikaku la m.
2. The Revenue Divisional Officer'

Srika ku la m
3. The Tahsildar, Narasannapeta '

Sir,
Sub:- Encroachments - Gottipalli Village- Narasannapeta Mandal-

Srikakulam District -"riiq""tt to tlk-.e.necessary action against the

encroachers "t';;;tt;;;i 
t-ana - loint survey report - called for -

iite submitted for orders - Reg'

Ref :- 1. Representatlron-ai'rl'ro'zoi2 of Dr' D'v' Rao' Advocate' supreme

,. ffr[*#'l?t'i'''*o 'ut"' 
022IE4'dt'rs'to'2022 to the rahsildar'

,. BilftT.t)?BSTitt'l & IA No'56/2023(sz) in the Hon'bre Nationar

Green Tribunal' Chennai'

4. Rc' No' 186/'z;'z:il;i' ;i'06 ?911 :l th: rahsildar' Narasannapeta'

5. Rc'No'10 %126;:';'" dt'io'ot'zozz or it,r" Revenue Divisional

Officer, Srikakulam'&&&&

I inform that, in the reference 1't cited' one Dr' D'V' Rao' Advocate'

Supreme Court of tndia nal stateA tnat' the Government lands in Sy'No' 18(1)'

in purusotham coronv 
'"or"" 

eorigruatasa & sy.219 of Gottipalli village'

Narasannapeta Mandal' *ittn ur" classified as Grama Kantam and Rajula

Cheruvu and these tanUs *ere occupied by some qrabbers and made illegal

constructions and also;;;J;;' ihe Hon'bte co-urt nas passed orders to

remove the encroachm""i, *nn'. u p.rioa of three( 03) months from the receipt

of the order and that tn;;;;;t";t'through the notice has requested to take

immediate action to "u'ti 
ti"'lttegot construtt]:1: in view of the Hon'ble High

Court of Andhra Pradesh "'O'"r.'-iti"O'tg'o2J2o22 
passea in W'P'No' 1631 of

2020 and etc', under 
'"tirn"iio" 

to the appli-cant and in failing the above' the

aoolicant will be constr;;;;; t" file Public Interest Litigation/ oA before the

*ln'Uf " 
National Green Tribunal'

In this connection' in the reference 2nd cited' the Tahsildar'

Narasannapeta nu' Ut"n i"q'ested lo enquire into the contents of the Complaint

Detition and submit *" ;";t;;;-;:ort tnrough the Revenue Divisional officer'

Srikakulam at an early date'

In the mean while' ln the ref(rrence 3'd cited' the applicant has filed an OA

No.57of 2023(sz) a re"rtl; i6-oi zn)z in tne non'ure National Green Tribunal'

chennai and the'""'o'"'*""ii*l ;;;;" tauunat wnite posting the oA No'57 of

2023(sz)& IA No's6 "t;t;;:i;;; 
;'oi ou''0"' has passed the rollowine orders

on 03.07'2023'

--*-w
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-+

7. Mrs. Madhuri Donti Reddy, the learned counsel accepts notice on
behalf of Respondents Nos.7 & 2.

2. From the additional documents filed by the learned counsel for
the applicant, it appears that there is already a communication
from the District Collector - Srikakulam to the Tahsildar -
Narasannapeta dated 15.1O.2O22 to take necessary action to evict
encroachments in Survey No.279 which had classified as
'Gramkantam' and 'Rajula Cheruvu', as these lands are already
occupied by some grabbers and illegal constructions are made.

3. Let the report be filed by the authorities after making the spot
inspection.

4. Post the matter on O7.O8.2O23.

In the references 3'd & 4th cited, the Tahsildar, Narannapeta and the
Revenue Divisional officer. srikakulam have submitted their reports stating
that, the alleged tank is in Grama Kantam land of Gottipalli Village, Narannapeta
Ma nda L

I, therefore. request that, all the address entry officers are requested to
conduct Joint survey of the alleged land/ tank and identify the encroachments if
any, in the subject land and submit the Joint Survey report together with
sketches, Google maps etc., before 22.07.2C.23 to this office for taking further
necessary action in this matter.

Yours fa ithfu lly,
Sd,/-P.Murali Krishna
District Revenue Officer

for Collector, Srikakulam.

/ lt.c.f .b.o/ /
Su r en E r) ,

vWry-

1+

,ll
(
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Rc.No.l09312023/F. dr:24.02.2o23 o/o Revenue Divisional officer. irikakulam.

I rom To

Smt. B. Santhi. M.A.,
F:evenue Divisional Officer,
5rikakulam.
5ir.

5ub:

The District Collector.
Srikakulam.

Ref

Encroachments in Cramakantarn Lands * sirkakuram Division- Narasannapeta
Mandal - Gottipalli - Requert to take necersary action against the encroachers of
Gramkantam landr - Detailed report rubmitted- Reg.

I.Rc. No.1687l2A22 E4. Dt 
,I5.10 

2022 of District Collector Srikakulam.
2. Rc. No. I 86/2023/ a. dt :O 5.A6. 2{1 23 of the Tahsi ldar. Narajannapeta.
3.This offi ce Rc. no. 1 O9312023 / A. dttt}.OT .2023.
4.Rc.No'1687,22o22/E4. dt:2o-o7.2023 of the Dirrricr coilector, srikakuram.
5.Rc.No.185/20231 A. dt:22.O1.2,123 of rhe Tahsildar. Narasannapeta.

@@@

Kind attention is invited to the rcferencer cited.

It is submitted that. in the reference l" cited, the District Collector. Srikakulam

while forwarding a reprerentation filed by Dr. D.V. Rao. Advocate. supreme court of
lndia, before National 6reen Tribunal and requested to enquire into the content, of the

repreJentation and to take neceisary aclion to findout the encroachmentr as per the rules

in force. if any found in the enquiry i:s alleged and intimate the same directly to the

complainant and also to rubmit the rletailed report through the Revenue Divisional
()fficer. Srik5kulam to this office.

It is submitted that, in rhe refer,:nce 2"d cited. the Tahsildar, Narasannapeta has

n:ported .that, the matter has bet,n enquired by Mandal Revenue lnspector

I'laralannapeta and Mandal Surveyor Nararannapeta , the enquiry rcport reveals as

follows,

The petitioner filed a representation before National Green Tribunal and stated

that the Government land in 5y.219 of 6ottipalli Village, Narasannapeta Mandal, which

is classified as Gramakantam in which Rajula cheruvu is exirting and these lands were

occupied by some grabberu and made illegal constructions and also stated that the

Hon'ble Court has passed orders to r emove the encroachments within a period of

tlrree(03) months from the receipt of th: order and that the advocate through the notice

has requested to take immediate action to evict the illegal conitructions in view of the

Flon'ble High Court of Andhra Pradesh trder. dated 19.A2.2022 passed in W.P.No. I53l

cf 2O2A.

The Tahsildar. Narasannapeta l^as further rubmitt€d that as per the Revenue

Records of Gottipalli Revenue Village. the Sy.No.2l9,/1Bl is classified as Gramakantam.

The subject land i.e Rajula Cheruvu is located in Crama Kantam and the specific

boundaries and extent not mentioned in the Revenue Records of Cottipalli Village.

Powers on Cramakantam Lands are ves ed with 6ram panchayat. only, as per judgment

passed by the H<in'ble High Court in WP number 3428/2A22 the revenue authorities

trave no jurisdiction to interfere in tlle the properties are vetted with the Crama

13
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Panchayat and even for encroachments it is for the Crama Panchayat to initiate action

but not by the revenue authorities.

It ii submitted that. as per the Revenue Records of Gottipalli Villa6e of

Narasannapeta Mandal the details of 5y.No.219 is as follows:

Classification

Women's College
6ramakantam (Narasanna a Villa site)

Homeo Dis n5a

0.20 Market
Ac. 'l30.00 cents

It is submitted that. in the reference 4'r cited. it has been directed the Revenue

Divisional Officer. Srikakulam. the District Panchayat Officer, Srikakulam and the

Tahsildar. Nararannapeta to conduct ioint survey of the alleged land/tank and identify

the enooachments if any, in the subject land and submit the Joint Survey report together

with sketchei. 6oogle mapi etc before 22.07.2023 to their office lor taking further

neceSiary action in the matter,

It is submitted that, as per the instructiont of the District Collector.. Srikakulam,

I myself along with the Tahsildar NaraJannapeta. Mandal Surveyor Narasannapeta,

Executive Officer, Narasannapeta 6rama Panchayat conducted Joint Survey on

DI.21.O7.2O23 at Cottipalli Revenue Village in Sy.No 2)9 of Rajula Cheruvu. lt is

submitted that the nomenclature as Rajula Cheruvu i5 not at all mentioned/recorded in

the Revenue Records. But, locally called as Rajula Cheruvu.

It is rubmitted that, after surveying the total Rajula Cheruvu exilting boundary in

Sy.No. 219llBl which is Gramakantam land in 6ottipalli village, it is found that the total

areE of Raiula cheruvu comes to an extent of Ac.13.58 cents whih covered with water

and after surveying the builtup area as alleged by the petitioner. it comes to an extent of

Ac.4.3l cents by way of structures which are in 5y.No.2l9ll81 classified as Gramakantam

Village site of Gottipalli Village in.Nararannapeta Mandal.

. lt ii 5ubmitted that, the Tahsildar, Narasannapeta has also reported that. ai per the

report of the Executive Officer. Narasannapeta Crama Panchayat. the alleged builtup

area having 395 structures i.e. slabbed houses, temporary shedi, Temple, Sulab complex,

Church, schools, Anganwadi center, Vegetable market sheds etc are covered in an extent

of Ac.4.31 cent, in.No.2l9llBl classified ar Gramakantam Village site of 6ottipalli Village

in Narasannapeta Mandal.

This is submitted for kind perusal and further necessary action in the matter.

Yours faithfully
Sdl- B.Santhi.

Revenue Divisional Officer.
Srikakulam.

urvr(r

/
I
I

5y,No. Extent in Acrej

5.35219/14
124.42219/181

219/182 0.03
219/2
Total :

/h.c.b.o//

\*n
Adirrinistrat eO

,|
!3

&nchev4 l
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Rc.No.3353/2023/P4. dt: .O7.2023 O/o Di$ric Panchayat Officer. Srikakulam.

From

Sri V.Ravi Kumar

District Panchayat Officer
Srikakulam

Jir.

To

The Dstrict Collector
Srikakulam

Sub: Encroachments in Gramakant,rm lands .. Srikakulam Division- NaraJannapeta
Mandal - Gottipalli - Repc rt cn encroachmente of 6overnment lands -
Delailed report rubmitted- Re[..

Ref: I. Common order! issued by tlre Ht>n'ble HiSh Court
' dated.19.02.2020 pasted in W.P 1531 of 2O2O.

2. This Office Rc No.3353/2022 P1'Ot.27.(b.2O23'
3. Rc No.86l2O23/C Dt.2l.a? 2023 ot the Executive authority and

Panchayat Secretary, Nararannapeta Gram Panchayat.

4. Rc No.l687l2o22/84 Dt.2C.O7.2023 of the Districl Collector.
Srikakulam.

@@@'

Kind attention it invited to the ref€ renceJ cited.

Where in the reference 4r'c.ted, ii has been instructed to the undersiSned to

rubmit report in connection wilh encrc achments of Government lands in Survey

No.2l9 of 6oltipalli village of Nara'iannal)eta Mandal.

ln this connection Executive,ruthority and Panchayat Secretary' Nararnnapeta

was directed vide reference 2nd ,:ited -o identify the encroachmentt and rubmit

report to this office for takinS furth,?r nectllsary action'

It il submitted that the petitilner f led a repreientation before National 6reen

Tribunal and stated that the Government land in 5y.219 of Gottipalli Village'

Nara5annapeta Mandal. which is classifieci as Gramakantam in which Rajula cheruw

is exining and these lands were occu[]ied by some grabbers and made illegal

conrtructions and alro Jtated that tlre Hon'ble fourt has pasred orderr to remove the

encroachmentJ within a period of t'rree(0.]) mot'tht from the leceipt of the order and

that the advocate through the notil:e has 'equerled to take immediate action to evict

the illegal conttructions in view of the H(,n'.ble High Court of Andhra Pradesh order.

dated19.02.2O22 passed in W.P.No 163l of 2020.

The Executive authority i,nd Pi nchayat Secretary. Narasannapeta 6ram

panchayat has further submiited that ai per the Revenue Records of Gottipalli

Revenue Village. the 5y.No.2l9llBl is clas;ified as 6ramakantarn. The sublect land i.e

Ra)ula Cheruvu ir located in Crana Kant:m and the specific boundaries and exteut

not mentioned in the Revenue Recr:rds of Gottipalli Village.
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a5 per the Revenue Records of 6ollipalli Village of Narasannapeta

Mandal the details of Sy'No'2I9 is ar follows:

Extent in Acrer Classification

5.35 Women'r College

t21.42 ramakantam (Nararannapeta Village i

rite)

0.03 Homeo DilPensary

Pi-n ch ava t-Da i I v Ma rt<et
219/2

Total : Ac. 130.00 cents

in 6ramakantam land are ar follows'
of the No.installed/con(ructed

It is submitted that, a5 P€r the inltructioht of the Dirtrict Collector' Srikakulam'

AJPerthereportsubmittedbythePanchayatSecretary'Nararannapetalti,submitted
tnatthenomenclatureasRajulaCheruvui'notatallmentionedlrecordedinthe
Revenue Records. but' locally called a5 Raiula Cheruvu'

It ir rubmitted that. after surveying the total Rajula cheruvu existing boundary

in5y.No,219llBlwhichisGramakantamlandin6otiipallivillage.itiJfoundthatth(r
total area of Rajula cheruvu come to an extent of Ac'13'58 centt which covered with

water and after surveying the builtup area ' it comes to an extent of Ac'4'31 cents irr

surveyNo.2lgllBlclassifieda'GramaKantamvillagesiteofGottipallivillageo|
NarasannaP€taMandalbywayoffollowinS(ructuresandtaxejhavebeenimpose(l
andcollectedfromtheslructure5takenplaceirrthebuiltupareabytheCrarrr
Panchayat. The details of the structurei located in the buillup area of Ac'4'31 cents i'e'

Fudher

{,

_ -_--]
I

0.20

5.No Details

Stiuctures

Name

5tructure

of

Wooden Houses 56

Tin Shops 124

Thatched sheds 3

R.C.C $hop 0r

0

5ub Total

tn Flouser

r84

198Houser

builtup area

Other
constructiont in

builtup area

Crand Total

Thir is submitted foi kind Perusal and fuhher necessary action in the matter'

Other
constructions

3

Yourl faithfullY

oiarict Parffitomcer
Srikakulam

d-
2.\t)2'1c,>

5y.No.

219/14

219/18l

2t9nB2

Name of the

Gram

Panchayat

l Nararannapeta

rL
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